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(Authoritative English text of this Department Notification No. TPT-A(3)-5/2020
dated 20™ July, 2021 as required under article 348 (3)of the Constitution of India).

Government of Himachal Pradesh
Department of Transport

No. TPT-A(3)-5/2020 Dated: Shimla-2 the 20™ July, 2021

NOTIFICATION

WHEREAS as per section 210 A of the Motor Vehicles Act, 1988, the
State Government shall, by notification in the official Gazette, specify a multiplier, not less
than one and not greater than ten, to be applied to each fine under the said Act and such
modified fine, shall be in force in the State and different multipliers may be applied to
different classes of motor vehicles as may be classified by the State Government for the

purpose of this section.

In exercise of powers conferred by section 200 of the Act ibid, the
Governor, Himachal Pradesh in supersession of all previous notifications issued in this
regard is pleased to specify the following authorities in respect of offence(s) under different
sections of the Act ibid with effect from the date of publication of this notification in the

Rajpatra (e-Gazette), Himachal Pradesh as competent authority :-

1 2 3

Designated Jurisdiction Section(s)

Authorities

competent to

compound the

offences

Director of | For whole of 177,178,179,180,181,182,182A(1),182A(3),

Transport Himachal | 182A(4),182B,183(1)(1).183(1)(ii), section 184
Pradesh only to the extent of using handheld

communication device (e.g. mobile phone etc.)
while driving,186,189,190(2),192,192A,194,
194A,194B,194C,194D,194E,194F,196, 198

Secretary, State | For whole of | 177,178,179,180,181,182,182A(1),1 82A(3),
Transport Authority | Himachal 182A(4),182B,183(1)(1),1 83(1)(ii),section 184
Pradesh only to the extent of using handheld
communication device (e.g. mobile phone etc.)
while driving,186,189,190(2),192,192A,194,
194A,194B,194C,194D,194E,194F,196, 198

Additional/  Joint/ | For whole of 177,178,179,180,181,182,183(1)(i),183(1)(ii),




Deputy Director,

Himachal

section 184 only to the extent of using handheld

Transport, Himachal | Pradesh communication device (e.g. mobile phone
Pradesh etc.)while driving,186,189,190(2),192,
192A,194,194A,194B,194C,194D,194E,194F,
196,198
All the Regional | For whole of|177,178,179,180,181,182,183(1)(i),183(1)(ii),
Transport Officers Himachal section 184 only to the extent of using handheld
(Flying Squad) Pradesh communication device (e.g. mobile phone etc.)
while driving,186,189,190(2), 192,
192A,194,194A,194B,194C,194D,194E, 194F,
196,198
District Magistrate | Within District | 177,178,179,180,181,182,183(1)(i),183(1)(i1),
/Additional Section 184 only to the extent of using handheld
District Magistrate communication device (e.g. mobile phone etc.)
while driving, 186,189, 190(2), 192,192A,
194,194A,194B,194C, 194D, 194E, 194F,
196,198
All the Regional | Within their | 177,178,179,180,181,182,182A(4),182B,183(1)(
Transport respective i), 183(1)(ii), section 184 only to the extent of
Officers(Other than | jurisdiction using handheld communication device (e.g.
RTO’s mobile phone etc.)while driving, 186,
Flying Squad) 189,190(2),192,192A,194,194A,194B,194C,194
D, 194E,194F, 196,198
All the Registering | Within their | 177,178,179,180,181,182,182A(4),182B,183(1)(
and Licensing | respective i),183(1)(ii), section 184 only to the extent of
authorities or SDO | jurisdiction using handheld communication device (e.g.
(civil) in Himachal mobile phone etc.) while driving, 186,
Pradesh 189,190(2),192,192A,194,194A,194B,194C,
194D, 194E,194F,196,198
Assistant For whole of|177,  178,179,180,181,182,182A(4),183(1)(i),
Commissioner Himachal 183(1)(ii), section 184 only to the extent of
(Technical), Pradesh using handheld communication device (e.g.
Transport mobile phone etc.)while driving,186,189,
Department 190(2),192  192A,194,194A,194B,194C,194D,
194E,194F, 196,198
Police Within their | 177,179,180,181,182,183(1)(i),183(1)(ii),
officers(including respective section 184 only to the extent of using handheld
traffic police) not | jurisdiction communication device(e.g. mobile phone
below the rank of etc.)while driving,186,189,190(2),192,
Sub-Inspector of 192A,194A,194B,194C,194D,194E,194F,196,19
Police - | 8
All the | Within their | 177,178,179,180,181,182,182A(4),183(1)(1),183
Superintendent respective (1) (ii), section 184 only to the extent of using
(Grade-I and Grade- | jurisdiction handheld communication device (e.g. mobile
II)/ARTO Transport phone etc.)while driving,186,189,
Department of 190(2),192,192A,194,194A,194B,194C,194D,
Himachal Pradesh 194E,194F,196,198
All Executive | Within their | 178
Magistrates respective

jurisdiction




The amount collected as compounding fee will be deposited in the Major
Head 0041- Taxes on vehicle, 101-Receipt under the Motor Vehicle Act, 04-Penalty. In
exercise of the powers vested under section 210A of the Act ibid, the Governor, Himachal
Pradesh is also pleased to notify the amount of modified fine on conviction for any non-
compoundable offence under this Act, shall be the amount calculated after applying

multiplier of one and half (1.5) to the fine mentioned in the relevant provision of this Act.

By Order

Ram Subhag Singh
Addl. Chief Secretary (Transport) to the
Government of Himachal Pradesh

Endst. No TPT-A (3)-5/2020 Dated: Shimla-2, the 20" July, 2021
Copy for information and necessary action to:-

1. All Administrative Secretaries to the Government of Himachal Pradesh, Shimla-2.

2. The Registrar General, High Court of HP, Shimla-1.

3. The Director General of Police, Himachal Pradesh for circulation thereof to all
concerned.

4. All District & Sessions Judge, Himachal Pradesh.

5. The Secretary to the Governor, Himachal Pradesh, Shimla-2.

6. The Additional LR-Cum- Additional Secretary (Law) to the Government of Himachal
Pradesh, Shimla-2.

7. P.S to the Chief Minister, Himachal Pradesh, Shimla-2.

8. All the Deputy Commissioner, State of Himachal Pradesh.

9. The Director of Transport, Himachal Pradesh, Shimla-4.

10. The Commissioner, Excise and Taxation, Kasumpti, Shimla for further circulation

thereof to all concerned.

11. The Managing Director, H.R.T.C, Shimla-3.

12. The Secretary, State Transport Authority, H. P., Shimla-4.

13. All Traffic Magistrate, Himachal Pradesh.

14. Inspector General, Tourist, Traffic & Railways, Khalini, Shimla-2.

15. All the Superintendent of Police, Himachal Pradesh. :

16. The Deputy Secretary (GAD) to the Government of H.P. w.r.t Cabinet Item No. 15 of
CMM Meeting dated 23.02.2021 for information.

17. All Regional Transport Officers of Himachal Pradesh.

18. All the SDMs (RLAs) in Himachal Pradesh.

19. The Controller, Printing & Stationery, Himachal Pradesh, Shimla-5 for publication in e-
Gazette.

20. Guard File.

(O.P. Bhandari)
Joint Secretary (Transport) to the
Government of Himachal Pradesh
Telephone No. 0177-2880693



